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Mr. Deputy-Bpeaker: It j» a matter
of gpinion.

Shri Swaran Singh: Tne action of
the people there, the crov.ds, on
various ociasions has been  highly
objectionable and the Indon: sian Gov-
ernment hss signally failed to .on-
trol it. But I would strongly urge,
let us not try to read in the situation
something which at any rate at the
moment dors not exist

11.25 hrs,
PAPERS LAID ON THE TABLL

NomiricaTion unpEr CoMPARIES  ACT

The Miniter of Finance (Sori T. T.
Krishnamachari): 1 beg to lay on the
Table a copy of Notification No. GSR
1332 dated the 11th Scptember, 1975,
under sub-section (3) of section 620A
of the Companies Act, 1856. [Plaved
in Library. See No. LT-4853/65].

ANNUAL ACCOUNTS OF THE UNIVERSITY
GraNTs COMMISSION TOGETHER WITH
THE AUDIT REPGRT THEREON

The Deputy Minister in the Ministry
of Educativn (Shri Bhakt Darshan):
Sir, on behalt of Shri M.C. Chagla, 1
beg to lay on the Tabie a copy of the
Annual Accounts of the University
Grant Commission for ‘lhie year 1963-
64 together with the Audit  Report
thereon, under sub-section (4) of sec-
tion 18 of the University Granis Com-
mission Act, 1956, [Placed in Lib-
rary. See No. LT-4854/65].

Hicp Couwr Jupges TRAVELLING AL-
LOWANCE (AMENDMENT) Rures, 1865

The Minister in the Ministry
of Law (Snrl Jaganatha Rao): Sir,
on behalf of Shri Hathi I beg to lay
on the Table a copy of the High Court
Judges Travelling Allowance (Amend-
ment) Rules, 1965, published in Noti-
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fication No. G.S.R. 730 dated the 15th
May, 1965, as corre~ted by G.S.R. 784
dated the 5th June, 1965, under sub-
section (3) of seciion 24 of the High
Court Judges (Conditiun of Service)
Act, 195¢. [Placed in Library. See
No. LT-4855/65.]

KERALA APPROI RIATION (NO. 5)
BILL*, 1965

The Minister of Finance (Shri T.
T. Krishnamacharl): Sir, I beg to
move for leave to introduce a Bill to
provide for the authorization of ap-
propriation o[ monevs out of the Con=
solidated Fund of tne Sta‘e of Kerala
to meet the amounts spent on certain
services during the financial year enc-
ed cn the 31st day of March, 1962,
in excess of the amounts granted for
those services ar.d for that year.

Mr Deputy-Speaker: Th: question
is:

“That levve be grinted .o intro-
duce a Bill to provide for the
authorisation ¢. appropriation of
moneys out of the Consolidated
Fund of the State of Kerala to
meet the amounts spent on certain
services during the financial year
ended on the 3lst day of March,
1062, in excess of the amounts
grantad for those service anl for
that year.”

The motion was adopted.

Bhri T. T. Krishnamacharl: Sir, 1
introducet the Bill.
11.26} hra
KERALA APPROPRIATION (NO. 4)
BILL,* 1965,

The Minister of Finance (8hri T T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of the State of

*Published in the Gazette of India Extraordinary, Part I, section 2, dated
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Kera'a for twe services of the financial
yuar 1965-60,

Mr. Deputy-Speaker: The gquestion
Is:

“That leave be granted to in‘ro-
duce a Bill to authorise payment
and appicpriation of certain fur-
ther sums from and out of the
Conrolidated Fund of the State of
Kerala fo; the services of the
financial year 1065-68."

The motion was adopted.

Shri T. T. Krishnamacharl: Sir, 1
iatroducet the Bill.
11.27 hrs.

APPROPRJATION (NO. 3) BILL®,

1065

The Minister of Filnancc (Shri T. T.
Krishn ‘machari): Sir, I beg to move
.or leave to introduce a Bill to autho-
risz payment and appropriation of cer-
tain further sums from and out of
the Consolidated Fund of India for the
services of the financial year 1985-886.

Mr Deputy-Speaker: The question
is:

"“That jeave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consulidated Fund of India for the
;:r’vltt'; of the financial year 1965-

The motion was adopted.

Sari T. T. Krishnamachari: Sir, [
introducet the Bill.

1137} hrs,
APPROPRIATION (NO. 4) BILL®,
1965

The Minister of Finance (Shri T. T.
Krishnamacharl): Sir, I beg to move
for leave to introduce a Bill to provide

Bills introc ucea  §730:

sor the authorisation of appiopriation
of moneyg out of the Consolidatea
Fund of India to meet the amount
spent on certain services during the
financial year ended on the 31st day
of Marcn, 1885, in excess of the
amounts grantel for thuse services
and for that year,

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to intre-
duce a Bill to provide for the
authorisation of appropriation of
moneyg out of the Consolidaled
Fund of India to meei the amoun:i
spent on certain services duriny
tre financial year cnded on  the
31st day of March, 1963, in excess
ot the amounts granted for those
services and for that year"

The motion was adopter.
Shri T. T. Krishnamacharl: Sir, [

_introducet the Bill.

11.28 hrs.

APPROPRIATION (RAILWAYS)
No. 3 BILL," 1865

The Minister of Rallways (Shri B.
K. Patll): Sir, T boy to move for leave
to mtroduce a Bill to provide for the
authorisation of appropriation  of
moneys out of the Consoiidated Fund
of India to meel the amounts spent
on certain services for the purposes
of Railways during the financial year
endcd on the 31st day of March, 1963,
in excess of the amountig granted for
those services and for that year.

Mr. Deputy Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to  provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amoints
spent on certain services for the
purposes of Rallways during the
fAnanclal year ended on the 3lst

tIntroduced with the recommendation

of the President.

*Published in the Gazette of India Extrsordinary, Part I, section 2, dated
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